IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.
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Doabhu | Applicant (s).
y f\f"'-‘w Adv. for the
Petitioner (s).

Versus
Y N ' naltn 4C Respondent (s).
A e Adv. for the
Respondent (s).
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0.A./103/90

CORAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

9.3.1990

Heard Mr. I.M. Pandya, learned advocate for
the petitioner. Pending admission. Issue notice on
the respondents to reply on admission within 15 days.
Registry to post the matter before Division Bench

for admission accordingly.
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( P B Trivedi )
Vice Chairman
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OA 103 of 1990

23.3.90 CORAM: Hon'ble Shri G.S5readharan Nair,V.C.

Hon'ble Shri M.M.Singh, M(A)

Heard Mr. I.mM. Pandya counsel aof the applicant

as well as Advocute 3, Yadav far Mr. J.0. Ajmera on behalf

of the respondcnta. The application is admitted. Considering
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the nature of rullbft ue proceed to dispose of the
application finally,

2. Heard counsel on either side.

3. The relief that is claimed in this applicatiaon
by the applicant, who was regularly appointed as Extra-
Departmental Branch Post ﬁaster, Panthswada Branch 0ffice,
by the order dated 1.5.1989 is to haold that the order
dated 21.2.1990 termimeting his services is illegal,

4. One Shri K.N. Paradia was holding the post

of Extra-Departmental 8ranch Paost Master, Panthawada 3ranch
Office, whose services were terminated for miscofiduct,

It was accordingly that the applicant was regularly appointed
to the post. It is seen that on a petition preferrcd by

the said Paradia bsfore the Director of Paostal Servicss,
claiming reinstatement, allouwing the prayer;he was directed
to be reinstated with effect from 15.1.1390,

Se The gquestion that arises is whether in the
circumstances, the services of the applicant,who was
reqularly appointed to the pos t, could be terminated. o=
dgubts Wnder rule 6 of the cxtra- Departme ntal Agents{Conduct
and Service) Rules, the services of an Extra-Departmental 1
|

Aggnt, who has not rﬂndercd mare than th“Pe years CDﬂtanDUo

. . -
s e A L

aeLv1c$: in the admlnlstratwve ex19gncy,‘§mgfssgse‘ghcn shri
Paradia was directed to be reinstated, he had to be
adccommodated and it was on that account that the services
of the apqvaunt were terminated. Actually, before thes
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final E #7g of the proceedings against Paradia, the
respondents should not have regularly appointed the applicant.
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Since they did sg, the interessts aof Justice require that

tthe applicant has to be accommodated in a post of E

Departmental Zranch Post Master, in a vacancy that
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immediately lheraafter; Counsel of the applicant

submitted that the applicant is prepared to serve in any

adjoining area. 1In the peculiar circumstances of tha

case, in affording such appointment to the applicant,

the respondents shall not insist on the condition of

local residemce.
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6. Subject to

application is closed.

the aforesaid direction, the
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